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cENikAl administrative TRIBUNAL; PRINCIPAL BENCH

OA No.1851/2002

New Delhi ; this the 28th day of August, 2003

Hon'his 3nri Justice V.S. Aggarwal , Chairman
Hon'bie Shn S.K, Naik, Member(A)

R.D, Prasad

B-56 2 ; De1h i Covt, E1 at
i  ini-apuf; Delhi ^ ;^pp 1

(3 h r 1 3 . K - 3 i n h a, A d v o c a t e}

versus

1 . Chief Secretary
Qovt. of NCT of Delhi
IP Estate; New Delhi

2. Secretary. Planning
Govt.of NCT of Delhi ; Dei hi

3= Joint Director

Planning Department
Level 6, B Wing; Delhi Sachivalaya
New Delhi

4= Director of Family Welfare
MaiKaganj: New Delhi Respondents

(Shri Vijay Pandita, Advocate)

ORDER(oral)
j u s t i c e V.3 = A g g a rwa1

Applicant had preferred OA No.2373/2001. This

Tribunal had disposed of the same on ISth October; 2001

with the following directions:

^ " c- 'r t e r the a p p i i c a n t w as e x o n e r a t e d b y t fi e
cuuf 0 OT Additionai Session Judge, he has filed a
review petition before the Lt= Governor, Govt. of
NCi of Delhi on 10,7.2000 (Annexure A-15), The same
is pending consideration with the Lt. Governor, "in
yhe^ aforestated circumstances of this case and
naving regard to the submissions made by the "earned
counsel , we find it proper and in the'interest of

■ jusLice to dispose of the present OA at this verv
stage even without Issuing notices by directing the

'■.luver nor t.o consider the aforesaid
^-P^®®®htation and pass a reasoned and a speaking
order snereon as expeditiously as possible and iri
any event, witiiin a period of one month from the date
or receipt of a copy of this order. We also direct
ohe respondent No. l to consider the pleadings
contained in the present OA in addition' to fho
aforesaid representation while deciding the matter.
We direct accordingly, "



on

2= Subsequently, the Lt, Governor of Delhi

28,11.2001 revoked the appellate order and exonerated the

apni fC^nL. or r.he charge levelled against him in the

diwc-pi inary proceedings. The penalty so inflicted hae

uen^n se-.. aSide, by virtue of the present application,

applicant seeks that his seniority should be fixed

keeping in view the exoneration from the charge and his

pay ann ai lowances should be paid.

'  ̂"5 nnd rrom the short affidavit filed that an

attempt has been made to state that the directions have

Deen complied by the order dated 27,1 ,2003 which reads:- -

"On the recommendation of the Departmental
Promoting Committee the Chief Seoretary, Go'v't, or
-*2: ^ or uelhi is pi eased to regularise tkie
a p p o 1 n t m e n t o f S hi r i R, n, p r a s a cl (8 C} o n the n o s t o f
Statistical Officer in the pay scale of Rs,2000-3500
(pre-rev 1sed) (Rs,5500-10500} against the post
reserved for 3C category w.e.f. 03,1 ,1397, the date
nis^ junior 8h, n = R, Arya (80) -was promoted. The
s e n 1 o r 11 y o f S / S h = R, o, P r a s a d &. H, R, A r -y a 'w i 11
be re.Tixed at their due piaxes in the orade of
Stat i St i ca1 Off i ce r,

oor ! rt., D, erasad wi j i be en tiki eel for payment
of arrears of pay and allo'wances 'w,e,f, 03,01 . 1 997.

ihis order supersedes all pre'vious orders o-r
t h 1 s G o -y e r f"i m e ii t o n t h e s u b j e c t,

Snf ! h. o., rrasad, Statistical Officer
adjusted against a vacancy of Statistical Officer in
Planning Department for the period from 03,01 ,1997
L.o 25,02,1939 for pay purposes,"

'i-. Perusal of the above said facts shows that it has

been decided that the applicant is entitled to pay and

allowances w.e.f, 3. 1 , 1997, we are informed that

arrears of pay and allowances have not still been made.

We therefore direct that arrears of pay and allowances

shouio be made within two months from today, in default
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